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Heard | earned counsel for the parties.
A for correcting a few typographical nistakes in the judgnent dt.31.10.2007 is allo

wed.
The foll owing corrections be carried out in the Judgnent : -
1. Para 2 at page 3 (10th Ii ne)
The line starting from"Section 443 of 1961 Act................ coul d not be distu
rbed" be

read as "Section 4(3) of 1961 Act................ "

2. Para 2 at page 3

The 2nd last line ™. .... Gram Panchayat has not redeened the suit |and thus
ri ght of
redenpti on has been |l ost" be read as "Mrtgagors have not redeenmed the suit land thus the ri
ght of

redenpti on has been | ost."
3. Para 2 at page 3 (last line)

The line "The Trial Court disnssed the suit" be read as "The Trial Court decreed

t he

suit"
4. Para 4 at page 6 (7th line)

In the 7th line at page 6 starting from"It is relevant to point out that th
ough the G vi
Judge, Mahendergarh had set aside the judgment and decree dated 3.2.1990 as well as the
subsequent confirmation order dated 28.7.1992 of the Dist. Judge........ " the words "judgnen
t and

decree dated 3.2.1990 be read as "judgnent and decree dated 3.2.92"
5. Para 4 at page 6 (3rd line frombottom

In the line starting from"The effect of the direction of the Additional Dist.Judge
is that G vi
Suit No.267/2000/1992 filed on 28.10.1992 is now restored and the additional sub-Judge is to
try the
case fromthe stage existed on 28.11.1991", date 28.11.1991 be read as "28.10.1992".




